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FT.3M. 812(37).—FafAfate aie & &, dausdry fasedt foare aurens #x & Sa9 ITRA, ST
THETZE T 90T g T I HaAerd g o UH ITHRAL 6 gae § A8l 1 ATIFE, g A gq ava
SALTCENT HTEAEAH g ATATHAH, 2019 (2019 T 17) T 1T 7 F FIT Hx 1T TLHIE &l AT 2 TT o
EIREEERRIEC AR

AT, AT LA fAfer i =g oo 9 39 st gmr 3 &t swemT (1) F e
AT T TANT T g4, AIA & o9, 91 |, @ 3, IT@e (ji) # ATag==T ., dedish 2717(3),
AT 13 57, 2022, FTT THTIOT, AT STALTCET HTEAEAH e ohT TATIAT T SATeref=ra & = |

qd:, T, FalT LRI, IFT ATAIT FT &1r 10 T T (1) G T AFaaT FT TIRT FdT
TU 7 [Haer 3T 8 o6 UH SThe & S § ST 39 AT =l T 7 o T Fi g avahe § [Afga &y
T, Ao et faare JHTaT Fw F IUHH oY AfAw, g o 7, e # =9 sAfag=Er &
THRTAA T TG | T STea<ise T q1eqeqd & # [iga g1 S

[T, 7. T-60011/24/2022-31% .37 7. HY./q1T-1]
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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 22nd February, 2023

S.0. 812(E).—Whereas, by virtue of the Section 7 of the India International Arbitration Centre Act, 2019
(17 of 2019) on the specified date, so much of the undertakings of the International Centre for Alternative Dispute
Resolution as form part of, or are relatable to the Society, and the right, title, and interest of the Society in relation to
such undertakings were transferred to, and vested in, the Central Government;

And whereas, the Government of India in the Ministry of Law and Justice vide notification number
S.0. 2717(E), dated the 13" June, 2022 published in part-11, Section 3, Sub-section (ii) in the Gazette of India notified
the establishment of the India International Arbitration Centre in exercise of the power under sub-section (1) of
section 3 of the said Act.

Now, therefore, in exercise of powers conferred by sub-section (1) of section 10 of the said Act, the Central
Government hereby directs that the undertakings and the right, title and the interest of the International Centre for
Alternative Dispute Resolution in relation to such undertakings which had vested in the Central Government under
section 7 of the said Act, shall vest in the India International Arbitration Centre with effect from the date of
publication of this notification in the Official Gazette.

[F. No. A-60011/24/2022-11AC/Part-1]
Dr. RAJIV MANI, Addl. Secy.
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